| TEM NO 22 COURT NO. 3 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).32260/2010

(Fromthe j udgenment and order dated 10/08/2010 in CMAP

38095/ 2008 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS

AJI T SINGH & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT. and prayer for interim
relief and office report)

Date: 10/12/2010 This Petition was called on for hearing today.

CORAM : HON BLE MR. JUSTI CE R V. RAVEENDRAN

HON BLE MR JUSTI CE A K. PATNAI K
For Petitioner(s) S.R Singh, Sr. Adv.
D. K. Goswani, Adv.
Anuvr at Sharna Adv.

Al ka Si nha, Adv.

V. Shekhar, Sr. Adv.
Sagar Pat hak, Adv.
Ranjit Singh, Adv.

A. Venayagam Bal an, Adv.

For Respondent (s)

SSS5 FSSS

UPON hearing counsel the Court made the follow ng
ORDER

| ssue noti ce.

M. A. Venayagam Bal an, | earned counsel accepts
notice for respondents 1 to 3. Notice to respondent
No. 4.

Pendency of this matter will not cone in the way
of the petitioner proceeding with the Ceiling case (Case
No. 2/ 2007) for which liberty has been reserved to the
petitioner by the order of the High Court. The said
matter to be decided expeditiously preferably within four
nont hs.
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Petitioner shall deposit the anount in terns of
t he i mpugned order bef ore t he Hi gh Court wi thin t wo
nmont hs.

Counter to be filed in six weeks and rejoinder in
four weeks therefrom

Li st thereafter.



( Ravi P. Verma ) ( MS Negi )
Court Master Court Master



